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OR DER (O xia) )
By Hontble Mr, S, [aval, A,M.

This Ca has pbeen filed wi th!the prayer that the
respondents pe directed to re-engage the applicants as

volunteer Iicket Checking staff as per extant rules
and also pe directed to take the|applicant on duty,
pay the pback wages from the date ﬁhen he filed his
application till date and pay the costs of the
application,

2. The facls as given by the appglicant are that the

applicant was utilised as Voluntieer to assist in ticket
checking activities for 129 days anNd a certificate was

issued by the General MaNager ol 5.7-1985 to this effect,

\Qx/;t is contended that several persons who were utilised
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as yolunteer: tdcket checking staff in other dlvisions as
well as in Gorakhpur division had been re-engaged in 1996
and the names of one sri Jalaj Kumar singh has been quoted
in this connection as an instance, The applicant has
peen making representations to the respongents but they
have not paid afy heed to his representail ons,
3. The first issue which arises in this case is the
question of limitation, Ihe applicant admits that he
worked for 129 days between Augus®, 1983 and Feébrualy,
1984, The status of the applicant was that of the casual
l.bour as has been aecided in the case Samll Kumarl
Mukherjee Vs UUL & Org reported ih ATR, \‘18&(})6/\3—,7

and the nailways having a scheme ©Of maintigining

Live Register of casual lsbours and engaging them as

aNd when vacancies arise in which they were glven work,
A In the instant case learned counsel for the
applicant has proauced a copy of 'the judgement of the
Apex Court in Ul gnd UTs Vs, Belal Abmad & Ors, IT was
deciced on July, 27, 1995 in SLP Nos,17973-71A alongwith
10 other sLPs, Ihe aApex Court had directed the respond.
ents in the case of a volunteer to help Ticket Checking
staff that the respondents should congl der regularisation
oft a Group ' post as and when vac.Ncies arose and that
the volunteers shoula be allowed to work as volunteers

on payment of out of poacket allowances, The applicant
seeks penefit in terms of the judgement of the apeyx Court
lThe responaents are directed to consi der the case of the
applicant in terms of the judgement within a period of
three months from the cate of Communicétioﬂ of this order
There shall be no orger as to cdsts,
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